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Town and Village Planning Department, Punjab Office District Town Planner 

(Regulatory) SAS Nagar (Puda Bhawan, Sector-62 SAS Nagar) 

Registered  owner 

Orchid Space Design LLP  

Sh Sanjeev Gupta O/o  

The Hermitage Village h karosan. 

Sub Teshil Majari  

Memo No. DTP (R)/S-1/2023/ Dated 

Subject-  "The Punjab New Capital (Paediveli) Control Act, 1952" and the Punjab 

Region and Town Planning and Development Act, 1995. Notice regarding demolition 

of ongoing unauthorized constructions According to the report of the junior engineer 

of this department, it has been brought to the undersigned's attention that the village 

Banera Tehsil Majri inhabited by you has an unauthorized construction in an area of 

11 acres at SAS Nar. Farm house has been constructed. And inside the farm house, 

marriages are performed by sadiya yogarams. The said site falls under Kamada 

Regional Plan. Due to this construction, Section-5 and 11 of the Punjab New Capital 

(Pediwegi) Control Act, 1952, Section 64 of the Punjab Bijal and Town Plan and 

Development Act, 1995 are being violated. Therefore, this unauthorized construction 

carried out by us is in violation of section 12 of the Punjab New Capital (Pigifery) 

Piresh Act, 1952 and the section of the Punjab Regional and Town Planning and 

Development Act, 1995. A criminal case can also be registered against him, in which 

Translation from Punjabi to English 16141



he can be imprisoned and fined. Along with this, there is also a provision for 

demolishing the unauthorized constructions made by him under the provisions of the 

Proct Acts. But further action in this regard Before giving an opportunity to AAP, it is 

instructed to stop the construction game on the spot. If the construction is not stopped, 

it will be demolished by GAMADA at AAP's debt without giving any notice. AAP 

within 30 He can attend the office and decide why action should not be taken against 

him as per above. If he does not do so, the final order will be passed while taking 

further action against him.  

 

Support Officer-cum-Additional Chief Sak 

Sahibzada Ajit Singh Nagar.  Dated 10.04.2023 
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d633No. oulose 

To 

The Competent Authority 
-Cum-Additional Chief Administrator, 
Sahibzada Ajit Singh Nagar. 
Department of Town & Country Planning, 
PUDA Bhawan, SAS Nagar. 

Subject: Reference Notice No. GAMADA/DTP(R)/2023/1000 
dated 10-04-2023. 

Sir 

A notice had been issued to the undersigned, in regard to 11 acres farm, 
constructed 28 years back by the undersigned, in Village Karorn. The notice is 

based on a complaint filed by the neighbours of the undersigned, namely Sh. 

Rana Iqbal Singh Jolly, Seema Jolly, Ms Vandna Chauhan and others through 

Sh. Karan Singh Jolly S/o Sh.Rana Iqbal Singh Jolly. (Annexure A) 

1. 

A similar notice was issued in the name of my son Sh. Saurabh Gupta on 

17-6-2019 (Annexure B). The same was duly replied vide Reply dated 28-6 
2019 (Annexure C). 

2. 

3. A report in regards to the farm was also sent by Department of Forests 

4. Another report was sent by the Department of Forests on 17-10-19 
(Annexure E). 

It is categorically stated that the undersigned has never undertaken any 
permanent construction in the farm. Not even one square feet of permanent 
structure exist in the farm. 

5 

TeCR) 

SuR 

and Wildlife Preservation on 13-8-2019 (Annexure D). 
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19. Sh. Gurbachan Singh one of the complainant has constructed a Huge 
Farm House under the name �Inderjit Farm" and constructed permanent 

structures. He signed the complaint due to objections raised by the undersigned. 

20. Sh. Rana lqbal Singh Jolly has constructed a Huge Farm House under the 

name �Baikunth Farm" by way of several permanent constructions. He signed 

the complaint due to objections raised by the undersigned. Copy of formal 
complaint given against him now is enclosed (Annexure O) 

21. Sh. Karan Singh Jolly S/o Rana Iqbal Singh Jolly R/o Village 

Karoran, Nayagaon, Dist. SAS Nagar, Punjab, has constructed a Huge 

Farm House by way of carrying out permanent constructions with 

concrete roofing and other allied facilities in contravention of the 

*The Punjab New capital (Periphery) Control Act 1952 and The 

Punjab Regional and Town Planning and Development Act 1995. 

He signed the complaint due to objections raised by the undersigned. Copy of 

formal complaint given against him now is enclosed (Annexure P). 

Surprisingly, no notice for demolition has been issued to these 

complainants, who themselves are indulging in massive illegal constructions on 

the Shamlat as well as Forest land. Further, no efforts have been made to check 

the illegal sale of plots and development of several illegal colonies in the 

Village of Karoran, falling outside the limit of NACIMunicipal committee 

Nayagaon. 

22. 

23. It is humbly submitted that the Department of Town & Country Planning 

should carry out an exercise to map through GPS, all the constructions over 504 

Acres of land out of 1092 Acres of land which was de-listed from Village 

Copy of formal complaint given against him now is enclosed (Annexure N) 
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Karoran, District SAS Nagar. The remaining 588 Acres of land falls within 
Nagar Panchyat (NAC), Nayagaon, District SAS Nagar. This will reveal the 
extent to which large scale construction is being carried out in the area of 

Village Karoran, where the farm of the undersigned is located. It will also 
reveal that the farm of the undersigned is the only farm which does not have any 

permanent structure and is dedicated entirely to horticulture and plantation and 

development of hundreds of species of plants collected from all across the 
country. 

24. The residents of the village have already issued a contempt notice to 
Financial Commissioner, Department of Forests and Wildlife Preservation on 

31.03.2023 (Annexure Q) for not carrying out the required exercise to identify 

the status of lands as on 25.10.1980. 

It is, requested that for the sake of justice & equity similar demolition 

notices may please be issued in the entire area of Village Karoran, Nadda, 

Masol and similar other villages where large scale illegal construction is going 

on un-abated. Further, the notice issued to the undersigned may please be filed, 

after carrying out physical verification, by deputing an officer of the 

department. 

Thanking you. 

P (Sanjiv Gupta) 
The Hermitage, Village Karoran 
Sub Tehsil Majri, District SAS Nagar 
Mobile 9592911000 

J 
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paranjay chopra <chopra.paranjay@gmail.com>

Reply by way of Affidavit of Amarinder Singh Tiwana, Additional Chief
Administrator, GMADA, PUDA Bhawan, Sector 62, S.A.S. Nagar (Mohali) on behalf
of Respondent no. 6.
1 message

paranjay chopra <chopra.paranjay@gmail.com> Fri, Aug 18, 2023 at 8:04 PM
To: "vasubhushan@gmail.com" <vasubhushan@gmail.com>

Please find attached a copy of  Reply by way of Affidavit of Amarinder Singh Tiwana, Additional
Chief Administrator, GMADA, PUDA Bhawan, Sector 62, S.A.S. Nagar (Mohali) on behalf of
Respondent no. 6.

Regards
PARANJAY CHOPRA 
Advocate
Ch. 138, Delhi High Courts,
New Delhi-110003
Mob: 9818665555
Email: chopra.paranjay@gmail.com

rana reply filing.pdf
4453K
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